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 (ii)  “In  accordance  with  the  provisions
 of  rule  111  of  the  Rules  of  Proce-

 dure  and  Conduct  of  Business  in
 the  Rajya  Sabha,  |  am  direct  to
 enclose  a  copy  of  the  Rehabilita-
 tion  Council  of  of  India  Bill,  1992,
 which  has  been  passed  by  the  Rajya
 Sabha  at  its  sitting  held  on  the  21st
 July,  1992.”

 (iii)  “In  accordance  with  the  provisions
 of  rule  111  of  the  Rules  of  Proce-
 dure  and  Conduct  of  Business  in
 the  Rajya  Sabha,  |  am  directed  to
 enclose  a  copy  of  the  Coa!  Mines
 (Nationalisation)  Amendment  Bill,
 1992,  which  has  been  passed  by
 the  Rajya  Sabha  at  its  sitting  held
 on  the  21st  July,  1992.”

 13.29  hrs

 BILLS,  AS  PASSED  BY  RAJYA  SABHA

 SECRETARY  GENERAL:  Sir,  |  lay  on
 the  Table  the  following  Bills,  as  passed  By
 Rajya  Sabha:-

 (1)  The  Indo-Tibetan  Border  Police
 Force  Bill,  1992.

 (2)  The  Rehabilitation  Council  of  India
 Bill,  1992.

 (3)  The  Coal  Mines  (Nationalisation)
 Amendment  Bill,  1992.

 13.30  hrs

 [English]

 BUSINESS  ADVISORY  COMMITTEE

 Seventeenth  Report

 Presented

 THE  MINISTER  OF  STATE  IN  THE

 July  27,  1992  Matters  under  Rule  377  652

 MINISTRY OF  PARLIAMENTARY  AFFAIRS
 AND  MINISTER  OF  STATE  IN  THE  MINIS-
 TRY  OF  SCIENCE  AND  TECHNOLOGY
 (DEPARTMENT  OF  ELECTRONICS  AND
 DEPARTMENT  OF  OCEAN  DEVELOP-
 MENT  (SHRI  RANGARAJAN
 KUMARAMANGALAWM):  Sir,  |  beg  to  pres-
 ent  the  Seventeenth  Report  of  the  Business
 Advisory  Committee.

 13.31  hrs

 MATTERS  UNDER  RULE  377

 (i)  Need  to  extend  Sambalpur
 Express  up  to  Kesinga  in
 Kalahindi  District,  Orissa.

 SHRI  SUBASH  CHANDRA  NAYAK
 (Kalahandi):  The  Western  Orissa  is  devoid
 of  adequate  railway  facilities.  ।  is  a  matter  of
 great  pleasure  that  the  central  Government
 has  introduced  an  Express  train  between
 Hasrart  Nizamuddin  and  Sambalpur  with
 effect  from  the  1st  July  last.  However,  the
 people  of  Kalahandi,  Bolangir  and  Phulbani
 will  not  be  benefited  unless  the  train  is  ex-
 tended  up  to  Kesinga.  ।  ।  is  extended  upto
 Kesinga,  the  entire  area  of  Smabalpur  dis-
 trictincluding  Bargarh,  the  commercialcentre
 of  Western  Orissa  and  Titlagarh  of  Balangir
 will  be  greatly  benefited.  The  People  of
 Phulbani  particularly  from  Bauch  area  willbe
 greatly  benefited  if  Kesinga  is  directly  con-
 nected  by  this  train  from  Delhi.

 As  such  |  request  the  Central  Govern-
 ment  that  the  Sambalpur  Express  running
 from  Nizamuddin  be  extended  up  to  Kesinga
 in  the  district  of  Kalahandi,  Orissa  under
 South-Eastern  Railway.

 (Il)  Need  to  look  Into  the  Inct-
 dents  of  harassment  by  police  of
 the  Management  of  ‘Dally  Ajit’
 published  from  Jallandhar

 SHRI  JAGMEET  SINGH  BRAR
 (Faridkot):  ॥  is  an  admitted  fact  that  some
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 newspapers  criticise the  Government.  Free-
 dom  of  press  is  imperative  for  the  functioning
 of  democracy  in  India.  ‘Daily  Ajit’  published
 from  Jallandhar  hasalso  been  writing  against
 the  Government  for  which  the  newspaper
 management  is  being  discriminated  and
 harassed  by  the  police.

 Even  when  the  news  released  by  the
 UNI  and  PTlis  published,  the  paper  is  forced
 to  the  delete  the  columns.

 Any  discrimination  against  any  particu-
 lar  paper  which  carries  news  against  the
 Government  is  unfortunate.

 |  request  the  Central  Government  en-
 sure  uniform  policy  for  all  the  newspapers
 and  check  discriminatory  attitude  against
 papers  who  are  bold  enough  towrite  against
 the  administration.

 (iil)  Need  to  open  more  coking
 gas  agencies  in  the  District  of
 Jhansi  and  Lalitpur  क  Uttar
 Pradesh

 [Translation]

 SHRI  RAJENDRA
 AGNIHORTI(Jhansi):  Mr.  Deputy  Speaker,
 Sir,  the  people  of  Lalitpur  area  of  Jhansi
 district  in  U.P  are  facing  a  lot  of  difficulties
 due  to  prevailing  crisis  of  LPG  (cooking  gas)
 in  the  area.  The  main  reason  of  this  crisis  is
 that  the  Home  Delivery  System  is  noi  work-
 ing  properly  as  it  should  work.  As  a  result  of
 itthe  consumers  are  not  getting  their  cooking
 gas  in  time.  The  Home  Delivery  System
 does  not  cover  the  area  of  Mauranipur  of
 district  Jhansi.  So  the  cooking  gas  is  not
 available to  all  the  consumers.  ।  is  therefore
 sequested  that  the  Home  Dolivery  System
 should  be  strictly  enforced  particularly  in
 Jhansi,  Lalitpur  and  Mauranipur,  Besides,
 15000.0  new  gas  connections  in  Jhansi,  600
 in  Lalitpur  and  2500  in  Mauranipur  which  ara
 pending for  the  last  10  years  should  immedi-
 ately  be  released  and  the  number  of  agen-
 cies  should  also  be  increased  because  the
 existing  number  of  Agencies  is  inadequate
 to  meet  the  growing  demand  of  the  popula-

 Rule  377
 tion.  It  is  necessary  to  open  agencies  in
 Chirgaon,  Ranipur,  Barua  Sagar,  Gursarai
 and  Maahrauni  and  Talvehat  in  Lalitpur  dis-
 (101  पं  order  to  overcome  the  prevailing Crisis.

 (५४)  Need  to  ensure  supply  of
 its  share  of  Ganga-  Yamuna
 Water  to  Rajasthan

 SHRIMATI  KRISHMENDRA  KAUR
 (DEEPA)  (Bharatpur):  A  number  of  cities
 and  towns  in  Rajasthan  have  been  facing
 acute  water  problem  for  a  long  time.  This
 Problem  was  aggravated  particularly  in
 Bharatpur  district  due  to  the  salty  ground
 water  in  that  region.

 The  State  Government  had  got  the
 Gurgaon  canal  constructed  to  solve  the  irri-
 gation  and  drinking  water  problem.  But  since
 the  State  Government  has  failed  to  get  its
 share  of  the  Ganga-Yamuna  water,  the
 problem  has  not  so  far  been  solved.  In
 addition  to  that,  due  to  non-availability  of
 water  from  Agra  canal  of  Uttar  Pradesh  in
 time  the  situation म  Deeg,  Kumher,  and  rural
 areas  of  Bharatpur  Tehsil  as  taken  aserious
 turn.  The  problem  of  drinking  water  particu-
 larly  in  Kumher  and  Deeg  areas  can  prove
 fatal  at  any  time.

 |  would  like  to  urge  the  Central  Govern-
 ment  to  take  appropriate  decision  on  this
 issue  of  public  imponance  at  the  earliest  to
 provide  relief  to  the  people  and  to  enhale
 Rajasthan  to  get  its  due  share  of  water.

 (v)  Need  for  an  immediate  survey
 by  Central  Government  of
 flood  affected  areas  in  Rajma-

 hal,  Bihar

 SHRISIMON  MARANDI(Rajmahal):  Mr.
 Deputy  Speaker,  Sir,  through  this  House,  |
 would  like  to  draw  the  attention  of  the  Gov-
 ernment  te  the  problems  of  the  people  living
 atthe  Ganga  coast  in  my  constituency  Rajma-
 hal  under  Sahibganj  district  in  Bihar.  Ganga
 river  flows  to  Bhagalpur  through  Rajmahal,
 Sahibganjm,Pakad  and  many  other  blocs.
 Due to  this,  the  flood  water  is  accumulated  in


